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LAW DEPARTMENT
NOTIFICATION
Shimla-171002, the, 14th November, 2018

No. LLR-A(3)-1/2013-Loose.—In exercise of the powers conferred by clause (e) of
subsection (2) of Section 28 read with sub-section (5) and (6) of Section 6 of the Legal Services
Authorities Act, 1987 (Act No.39 of 1987), the Governor, Himachal Pradesh, in consultation with
the Chief Justice of the Himachal Pradesh, High Court, is pleased to make the Recruitment and
Promotion Rules for the post of Clerk Class-III (Non-Gazetted) in the Himachal Pradesh State
Legal Services Authority as per Annexure ‘A’ attached to this notification, namely:—

1. Short title and commencement.—(1) These rules may be called the Himachal
Pradesh State Legal Services Authority, Clerk, Class-IIl (Non-Gazetted) Recruitment and
Promotion Rules, 2018.

(2) These rules shall come into force from the date of publication in the Rajpatra (e-
gazette) Himachal Pradesh.

2. Repeal & savings .—(1) The Himachal Pradesh State Legal Services Authority, Clerk
(Class-III, Non-Gazetted) Recruitment and Promotion Rules,1997, notified vide this department
Notification No. LLR-B(14)-4/96, dated 27-9-1997, are hereby repealed.

(2) Notwithstanding such repeal, any appointment made, anything done or any action
taken under the rules so repealed under sub rule(1) supra shall be deemed to have been validly
made, done or taken under these rules.

By order,

YASHWANT SINGH CHOGAL
Pr. Secretary(Law).

Annexure-A
RECRUITMENT AND PROMOTION RULES FOR THE POST OF CLERK CLASS III
(NON-GAZETTED) IN THE HIMACHAL PRADESH STATE LEGAL SERVICES
AUTHORITY, SHIMLA
1. Name of Post.—Clerk
2.  Number of Post(s).—13 (Thirteen)

3.  Classification.—Class-III (Non-Gazetted) Ministerial Services

4.  Scale of Pay.—(i) Pay band for regular incumbent(s)—Rs.5910—20200+Rs.1900/-
Grade Pay.

(ii) Pay Band after two years of regular service—Pay Band—Rs.10300—34800/-
+Rs.3200/- Grade Pay.
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(iii) Pay Band—Rs.10300—34800/- + Rs.3600/- Grade Pay to be given to the 50% of the
total number of posts of Clerks in the cadre after minimum 5 years of regular service as Clerk in the
cadre and the incumbent of these posts shall be designated as Junior Assistant.

(iv) Emoluments for Contract Employee(s).—Rs.7810/-as per details given in Col. No.15-
A.

5.  Whether “Selection” post or “Non- Selection” post.—Non-Selection
6. Age for direct recruitment.—18 to 45 years:

Provided that the upper age limit for direct recruits will not be applicable to the candidates
already in service of the Government including those who have been appointed on adhoc or
on contract basis:

Provided further that if a candidate appointed on adhoc or on contract basis had become
over-age on the date he/she was appointed as such, he/she shall not be eligible for any
relaxation in the prescribed age-limit by virtue of his/her such adhoc or contract
appointment:

Provided further that upper age limit is relaxable for Scheduled Castes/Scheduled
Tribes/Other Backward Classes and Other categories of persons to the extent permissible
under the general or special order(s) of the Himachal Pradesh Government:

Provided further that the employees of all the Public Sector Corporations and Autonomous
Bodies who happened to be Government Servant before absorption in Public Sector
Corporations/Autonomous Bodies at the time of initial constitution of such
Corporations/Autonomous Bodies shall be allowed age concession in direct recruitment as
admissible to Government servants. This concession will not, however, be admissible to
such staff of the Public Sector Corporations/Autonomous Bodies who were/are
subsequently appointed by such Corporation/Autonomous Bodies and who are/were finally
absorbed in the service of such Corporations/Autonomous Bodies after initial constitution
of the Public Sector Corporations/Autonomous Bodies. Note Age limit for direct
recruitment will be reckoned on the first day of the year in which the Post(s) is/are
advertised for inviting applications or notified to the Employment Exchanges, as the case
may be.

7. Minimum Educational and other qualifications required for direct recruit(s).—(a)
Essential Qualification(s).—(i) Bachelor’s degree or its equivalent from a recognized University.

(if) Should possess a minimum speed of 30 words per minute in English Typewriting or 25
words per minute in Hindi Typewriting:

Provided that visually impaired persons recruited under 1% quota shall be imparted
necessary basic training including computer training by the Department concerned through
Composite Regional Centre(CRC),Sundernagar or NIVH, Dehradun or CTC, Ludhiana
instead of passing typing test. They shall have to complete the above training during which
three chances will be afforded. If the incumbent fails to qualify the same his/her services
shall be terminated. However, the incumbents already in the service shall be afforded
sufficient number of chances to complete the aforesaid training:

Provided further that physically handicapped persons who are otherwise qualified to hold
clerical posts as certified being unable to type, by the medical board may be exempted from
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passing the typing test. The term, physically handicapped persons does not cover those who
are visually handicapped or who are hearing handicapped but cover only those whose
physical disability/deformity permanently prevents them from typing.

The above criteria for grant of exemption from passing the typing test shall also be
applicable to the Skill test norms on computers.

(7ii) Should have the knowledge of ‘Word Processing’” in Computer as prescribed by the
Recruiting Authority.

(b) Desirable Qualification(s).—Knowledge of customs, manner and dialects of Himachal
Pradesh and suitability for appointment in the peculiar conditions prevailing in the Pradesh.

8. Whether age and educational qualification(s) prescribed for direct recruit(s) will
apply in the case of the promotee(s).—Age : N.A.

Educational As prescribed Qualifications : in Column No.11 below.

9. Period of Probation, if any.—(i) Direct recruitment/promotion.—(a) Two years
subject to such further extension for a period not exceeding one year as may be ordered by the
competent authority in special circumstances and reasons to be recorded in writing.

(b) No probation in case of appointment on contract basis, tenure basis, re-employment
after superannuation and absorption.

10. Method(s) of recruitment, whether by direct recruitment or by
promotion/secondment/transfer and the percentage of post(s) to be filled in by various
methods.—(7) 70% by direct recruitment on a ‘regular’ basis or by recruitment on contract basis, as
the case may be.

(if) 20% by limited direct recruitment from amongst the ‘regular’ Class-IV officials of
Himachal Pradesh State Legal Services Authority, possessing 10+2 qualification from a recognized
Board/University through competitive examination to be conducted by the Himachal Pradesh State
Legal Services Authority, Shimla, having five years regular service or regular service combined
with continuous service rendered on daily wage or on contract basis, failing which by direct
recruitment on a regular basis or by recruitment on contract basis, as the case may be.

(iii) 10% by promotion failing which by direct recruitment on a regular basis or by
recruitment on contract basis, as the case may be.

11. In case of recruitment by promotion/secondment/transfer, grade(s) from which
promotion/ secondment/transfer is to be made.—(i) 20% by limited direct recruitment from
amongst the ‘regular’ Class-IV officials of Himachal Pradesh State Legal Services Authority,
possessing 10+2 qualification through competitive examination to be conducted by the Himachal
Pradesh State Legal Services Authority, Shimla, and having five years regular service or regular
combined with continuous service rendered on daily wage or contract basis. The eligible Class-IV
employees will also qualify the typing test with the minimum speed of 30 words per minute in
English typewriting or 25 words per minute in Hindi typewriting on computer to be conducted by
the Himachal Pradesh State Legal Services Authority, Shimla, as is applicable in case of direct
recruitment.

(if) 10% by promotion from amongst the Class-IV officials who have passed 10+2
examination or its equivalent from a recognized Board of School Education/University and possess
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five years regular service or regular combined with continuous adhoc service rendered, if any, in
the grade:

Provided that such Class-IV official having qualification of Matric or its equivalent, shall
not be rendered ineligible for promotion to the posts of Clerk against 10% quota, who were
in the cadre of Class-IV after attaining the age of 50 years:

Provided further that all the Class-1V officials so promoted as Clerks will qualify the typing
test with a minimum speed of 30 words per minute in English Typewriting or 25 words per
minute in Hindi Typewriting on computer within the probation period which will be
conducted by the concerned Authority and the incumbents will get three chances during the
probation period. If the candidate fails to qualify the typing test within the prescribed
period, their probation period will be extended. During this period the incumbents will get
one more chance. If the candidate still fails to qualify the typing test in the extended period,
he/she will be reverted from Clerk to Class-IV post.

For the purpose of promotion a combined seniority of eligible Class-IV officials on the
basis of length of service without disturbing their cadre wise inter-se seniority shall be prescribed.

Provided that for filling up the posts of Clerk the following 10 points recruitment roster

shall be followed:—
Roster Point No. Category
Ist, 2nd, 3rd, 4th, 6th, 7th, 8th Direct recruitment
5th & 10th Limited Direct recruit
9th Promotee

Note.—The roster will be rotated after every 10 points till the prescribed percentage is achieved
whereafter the point vacated will be filled up from the respective category to which the
point belongs.

(1) In all cases of promotion, the continuous adhoc service rendered in the feeder post if
any, prior to regular appointment to the post shall be taken into account towards the length of
service as prescribed in these rules for promotion subject to the conditions that the adhoc
appointment/promotion in the feeder category had been made after following proper acceptable
process of selection in accordance with the provisions of R & P Rules:

Provided that in all cases where a junior person becomes eligible for consideration by virtue
of his total length of service (including the service rendered on adhoc basis followed by
regular service/appointment) in the feeder post in view of the provisions referred to above,
all persons senior to him in the respective category/post/cadre shall be deemed to be eligible
for consideration and placed above the junior person in the field of consideration:

Provided that all incumbents to be considered for promotion shall possess the minimum
qualifying service of atleast three years or that prescribed in the Recruitment & Promotion
Rules for the post, whichever is less:

Provided further that where a person becomes ineligible to be considered for promotion on
account of the requirements of the preceding proviso, the person(s) junior to him shall also
be deemed to be ineligible for consideration for such promotion.

Explanation.—The last proviso shall not render the junior incumbents ineligible for consideration
for promotion if the senior ineligible persons happened to be ex-servicemen recruited under the
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provisions of rule-3 of Demobilized Armed Forces Personnel (Reservation of Vacancies in
Himachal State Non-Technical Services) Rules, 1972 and having been given the benefit of seniority
there-under or recruited under the provisions of rule-3 of Ex-Servicemen (Reservation of vacancies
in the Himachal Pradesh Technical Service) Rules, 1985 and having been given the benefit of
seniority there-under .

(if) Similarly, in all cases of confirmation, continuous adhoc service rendered on the feeder
post if any, prior to the regular appointment against such posts shall be taken into account towards
the length of service, if the adhoc appointment/promotion had been made after proper selection and
in accordance with the provision of the Recruitment & Promotion Rules:

Provided that inter-se seniority as a result of confirmation after taking into account, adhoc
service rendered shall remain unchanged.

12. If a Departmental Promotion Committee exists, what is its composition.—As may
be constituted by the State Legal Services Authority from time to time.

13. Circumstances under which the Himachal Pradesh Public Service Commission
(HPPSC) is to be consulted in making recruitment.—Not applicable.

14. Essential requirement for a direct recruitment.—A candidate for appointment to
any service or post must be a citizen of India.

15. Selection for appointment to the post by direct recruitment.—Selection for
appointment to the post in the case of direct recruitment shall be made in the manner as may be
determined by the recruiting agency i.e. the H.P. State Legal Services Authority.

15-A Selection for appointment to the post by contract appointment.—Notwithstanding
anything contained in these rules, contract appointment to the post will be made subject to the
terms and conditions given below.—

(I) CONCEPT.—(a) Under this policy the Clerk in the H.P. State Legal Services
Authority will be engaged on contract basis initially for one year, which may be extendable on year
to year basis:

Provided that for extension/renewal of contract period on year to year basis the concerned
HOD shall issue a certificate that the service and conduct of the contract appointee is
satisfactory during the year and only then his period of contract is to be renewed/extended.

(b) Under section 6 (5) of the Legal Services Authorities Act, 1987, the Member Secretary
after obtaining the approval of the Government to fill up the posts on contract basis will advertise
the details of the vacant posts in at-least two leading newspapers and invite applications from
candidates having the prescribed qualifications and fulfilling the other eligibility conditions as
prescribed in these Rules.

(c) The selection will be made in accordance with the eligibility conditions prescribed in
these rules.

(II) CONTRACTUAL EMOLUMENTS.—The Clerk appointed on contract basis will be
paid consolidated fixed contractual amount (@ Rs.7810/-P.M. (which shall be equal to minimum of
the pay band + grade pay). An amount of Rs. 234/- (3% of the minimum of pay band +grade pay of
the post) as annual increase in contractual emoluments for the subsequent year(s) will be allowed, if
contract is extended beyond one year.
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(II1) APPOINTING/DISCIPLINARY AUTHORITY.—The Member  Secretary,
Himachal Pradesh State Legal Services Authority will be the appointing & disciplinary authority.

(IV) SELECTION PROCESS.—Selection for appointment to the post in the case of
contract appointment shall be made in the manner as may be determined by the recruiting agency
i.e. the H.P. State Legal Services Authority.

(V) COMMITTEE FOR SELECTION OF CONTRACTUAL APPOINTMENTS.—As
may be constituted by the concerned recruiting agency i.e. the Member Secretary, Himachal
Pradesh State Legal Services Authority, Shimla, from time to time.

(V) AGREEMENT—After selection of a candidate, he/she shall sign an agreement as per
Appendix-“I"” appended to these rules.

(VII) TERMS AND CONDITIONS.—(a) The contractual appointee will be paid fixed
contractual amount @ Rs. 7810/- P.M. (which shall be equal to minimum of the pay band + grade
pay). The contract appointee will be entitled for increase in contractual amount @ Rs. 234 /- (3% of
minimum of the pay band + grade pay of the post) for further extended years and no other allied
benefits such as senior/selection scales etc. will be given.

(b) The service of the Contract Appointee will be purely on temporary basis. The
appointment is liable to be terminated in case the performance/ conduct of the contract appointee is
not found satisfactory.

(c) The contract appointee will be entitled for one day’s casual leave after putting one
month’s service, 10 days’ medical leave and 5 days’ special leave, in a calendar year. A female
contract appointee with less than two surviving children may be granted maternity leave for 180
days. A female contract appointee shall also be entitled for maternity leave not exceeding 45 days
(irrespective of the number of surviving children) during the entire service, in case of miscarriage
including abortion, on production of medical certificate issued by the authorized Government
Medical Officer. A contract employee shall not be entitled for medical re-imbursement and LTC
etc. No leave of any other kind except above is admissible to the contract appointee. Un-availed
casual leave, medical leave and special leave can be accumulated up-to the calendar year and will
not be carried forward for the next calendar year.

(d) Unauthorized absence from the duty without the approval of the Controlling Officer
shall automatically lead to the termination of the contract. However, in exceptional cases where the
circumstances for un-authorized absence from duty were beyond his/her control on medical
grounds, such period shall not be excluded while considering his/her case for regularization but the
incumbent shall have to intimate the controlling authority in this regard well in time. However, the
contract appointee shall not be entitled for contractual amount for this period of absence from duty:

Provided that he/she shall submit the certificate of illness/fitness issued by the Medical
Officer, as per prevailing instructions of the Government.

(e) An official appointed on contract basis who has completed three years’ tenure at one
place of posting will be eligible for transfer on need based basis wherever required on
administrative grounds.

(f) Selected candidate will have to submit a certificate of his/her fitness from a
Government/Registered Medical Practitioner. Women candidate pregnant beyond 12 weeks will
stand temporarily unfit till the confinement is over. The women candidate shall be re-examined for
fitness from an authorized Medical Officer/Practitioner.
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(g) Contract appointee will be entitled to TA/DA if required to go on tour in connection
with his/her official duties at the same rate as applicable to regular counterpart official at the
minimum of pay scale.

(h) Provisions of service rules like FR, SR, Leave Rules, GPF Rules, Pension Rules &
Conduct rules etc. as are applicable in case of regular employees will not be applicable in case of
contract appointees. The Employees Group Insurance Scheme as well as EPF/GPF will also not be
applicable to contract appointee(s).

16. Reservation.—The appointment to the service shall be subject to orders regarding
reservation in the service for Scheduled Castes/Scheduled Tribes/Other Backward Classes/other
categories of person issued by the Himachal Pradesh Government from time to time.

17. Departmental Examination.—Not applicable.

18. Powers to relax.—Where the Himachal Pradesh State Legal Services Authority is of
the opinion that it is necessary or expedient to do so, it may, by order for reasons to be recorded in
writing relax any of the provisions of these rules with respect to any class or category of person(s)
or post(s).

APPENDIX-“T”

Form of contract/agreement to be executed between the Clerk and the Government of
Himachal Pradesh through Member Secretary, H.P. State Legal Services Authority, Shimla.

This agreement is made on this day of in the
year Between Sh./Smt. s/o/d/o
Shri r/0

Contract appointee (hereinafter called
the FIRST PARTY), AND The Governor of Himachal Pradesh through Member Secretary, H.P.
State Legal Services Authority, Shimla Himachal Pradesh (here-in-after referred to as the
SECOND PARY).

Whereas, the SECOND PARTY has engaged the aforesaid FIRST PARTY and the FIRST
PARTY has agreed to serve as a Clerk on contract basis on the following terms & conditions:—

1. That the FIRST PARTY shall remain in the service of the SECOND PARTY as a
Clerk for a period of one year commencing on day of and ending on
the day of . It 1s specifically mentioned and agreed upon by both the
parties that the contract of the FIRST PARTY with SECOND PARTY
shall ipso-facto stand terminated on the last working day i.e. on
and information notice shall not be necessary:

Provided that for further extension/renewal of contract period the HOD shall issue a
certificate that the service and conduct of the contract appointee was satisfactory
during the year and only then the period of contract is to be renewed/extended.

2. The contractual amount of the FIRST PARTY will be Rs.7810/- per month.

3. The service of FIRST PARTY will be purely on temporary basis. The appointment is
liable to be terminated in case the performance/conduct of the contract appointee is not
found satisfactory.
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4. The contract appointee will be entitled for one day’s casual leave after putting one
month’s service, 10 days’ medical leave and 5 days’ special leave, in a calendar year.
A female contract appointee with less than two surviving children may be granted
maternity leave for 180 days’. A female contract appointee shall also be entitled for
maternity leave not exceeding 45 days’ (irrespective of the number of surviving
children) during the entire service, in case of miscarriage including abortion, on
production of medical certificate issued by the authorized Government Medical
Officer. A contract employee shall not be entitled for medical reimbursement and LTC
etc. No leave of any other kind except above is admissible to the contract appointee.
Un-availed casual leave, medical leave and special leave can be accumulated upto the
calendar year and will not be carried forward for the next calendar year.

5. Unauthorized absence from the duty without the approval of the Controlling Officer
shall automatically lead to the termination of the contract. However, in exceptional
cases where the circumstances for un-authorized absence from duty were beyond
his/her control on medical grounds, such period shall not be excluded while
considering his/her case for regularization but the incumbent shall have to intimate the
controlling authority in this regard well in time. However, the contract appointee shall
not be entitled for contractual amount for this period of absence from duty:

Provided that he/she shall submit the certificate of illness/fitness issued by the Medical
Officer, as per prevailing instructions of the Government.

6. An official appointed on contract basis who has completed three years tenure at one
place of posting will be eligible for transfer on need based basis wherever required on
administrative grounds.

7. Selected candidate will have to submit a certificate of his/her fitness from a
Government/Registered Medical Practitioner. In case of women candidates pregnant
beyond twelve weeks will render her temporarily unfit till the confinement is over. The
women candidate should be re-examined for fitness from an authorized Medical
Officer/Practitioner.

8.  Contract appointee shall be entitled to TA/DA if required to go on tour in connection
with his/her official duties at the same rate as applicable to regular counter-part official
at the minimum of pay scale.

9. The Employees Group Insurance Scheme as well as EPF/GPF will not be applicable to
contractual appointee(s).

IN WITNESS the FIRST PARTY AND SECOND PARTY have herein to set their hands
the day, month and year first, above written.

IN THE PRESENCE OF WITNESS:
1.

(Name and Full Address) (Signature of the FIRST PARTY)

(Name and Full Address) (Signature of the SECOND PARTY)
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HIMACHAL PRADESH ELECTRICITY REGULATORY COMMISSION, SHIMLA
NOTIFICATION
Shimla, the 30th November, 2018

No. HPERC/Secy/151.—In exercise of the powers conferred by sub-section (1) of section
92 and clause(zl) of sub-section (2) of section 181 of the Electricity Act, 2003 (36 of 2003), read
with section 21 of the General Clauses Act, 189 7(10 of 1897), and all other powers enabling it in
this behalf, the Himachal Pradesh Electricity Regulatory Commission proposes to make the
following draft regulations further to amend the Himachal Pradesh Electricity Regulatory
Commission (Conduct of Business) Regulations, 2005, published in the Rajpatra, Himachal
Pradesh (Extraordinary), dated 14th January, 2005 and as required by sub-section (3) of Section
181 of the said Act and Rule 3 of the Electricity (Procedure for Previous Publication) Rules, 2005,
the said draft regulations are hereby published for the information of all the persons likely to be
affected thereby; and notice is hereby given that the said draft regulations will be taken into
consideration after the expiry of thirty days from the date of their publication in the Rajpatra,
Himachal Pradesh, together with any objections or suggestions which may within the aforesaid
period be received in respect thereto.

The text of the Principal Regulations and the Explanatory Memorandum for the proposed
amendment is available on the Commission’s website i.e. http/www.hperc.org.

The objections or suggestions in this behalf should be addressed to the Secretary, Himachal
Pradesh Electricity Regulatory Commission, Vidyut Aayog Bhawan, Block No.-37, SDA Complex
Kasumpti, Shimla-171009.

DRAFT REGULATIONS

1. Short title and commencement.—(1) These regulations may be called the Himachal
Pradesh Electricity Regulatory Commission (Conduct of Business) (Ninth Amendment)
Regulations, 2018.

(2) These regulations shall come into force from the date of their publication in the
Rajpatra, Himachal Pradesh.

2. Amendment of regulation 9-C.—In sub-regulation (1) of regulation 9-C of the
Himachal Pradesh Electricity Regulatory Commission (Conduct of Business Regulations), 2005
(hereinafter called “the said regulations”)—

(a) after the word “two”, the words “among the three Members™ shall be inserted;

(b) the following 1st proviso, shall be inserted.

“Provided that where the Commission is “Two Member Commission” the single Member
shall constitute the quorum:”

(c) in the existing proviso, for the word “Provided” , the words “Provided further” shall be
inserted.

3. Substitution of Annexure-IV.—The existing Annexure-IV i.e. FORM-CB-6 of the
said regulations, 2005 shall be substituted with the following FORM-CB-6:—
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“BEFORE THE HIMACHAL PRADESH ELECTRICITY REGULATORY COMMISSION

SHIMLA

FORM-CB-6
[See Regulation 14(1) CBR]

FILING NO.:
Petition/Application

No..

IN THE MATTER OF:
A.B. " Petitioner
AND

C.D. “'Respondent(s)
1. Details of Petition/application [Petition/application under section....................... of

the Electricity Act, 2003].
2. Date of which the order challenged is communicated and proof thereof, if any.
3. The address of the Petitioner/Applicant for service is as set out hereunder:—
(1) Postal address including PIN Code
(i1)) Phone number including mobile number
(ii1) Email
(iv) Fax No.
(v) Address of Counsel with Phone No., Fax No., Email (with STD Code)

4. The addresses of each respondent for service of all notices in the petition/application
are as set out hereunder:—

(i) Postal address including PIN Code

(i1)) Phone number (with STD Code)

(ii1) Email

(iv) Fax Number (with STD Code)

(v) Mobile Number

(vi) Address of Counsel with Phone number, Fax number, email and mobile number.

5. Jurisdiction of the Commission.—The Petitioner declares that the subject-matter of
the petition/application is within the jurisdiction of this Commission.
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6. Limitation.—The Petitioner/Appellant declares that the petition/application is within
the limitation period, if any, (Explain how the petition is within the limitation period). In case the
petition/application barred by limitation, the number of days of delay should be given along with
interlocutory application for condonation of delay.

7. Facts of the case.—The facts of the case are given below:—

(Give here a concise statement of facts in a chronological order followed by
elaboration of issues including the question of law arising in the petition/application.
Each paragraph should deal with, as far as possible a separate issue.

8. Formulate the facts in issue or specify the dispute between the parties and summarize
the questions of law that arise for consideration in the petition/application:—

(1) Facts in issue
(i1) Question of law
9. Grounds raised with legal provisions

10. Matters not previously filed or pending with any other court or authority.—The
Petitioner/Applicant further declares that the Petitioner/Applicant had not previously filed any
petition or suit regarding the matter in respect of which this petition/application is preferred before
any court or any other authority nor any such petition/application or suit is pending before any of
them.

[In case the petitioner/applicant previously had filed any such petition/application or suit, the stage
at which it is pending and, if decided, the outcome of the same should be specified and a copy of
the order should also be annexed].

11. Details of the remedies exhausted.—The Petitioner/Applicant declares that he has
availed all the remedies available to him under the relevant provisions of the Act, and regulations
framed thereunder and the dispute resolution mechanism set out in the Agreements executed, if any
Give here chronologically details of representations mode and the outcome of such representations
with reference to the number of annexure to be given in support thereof.

12. Details of petition/application, if any preferred before this Commission against the
same impugned order/direction, by Respondents with numbers, dates................ and interim

order, if any passed in that petition/application(if known).

13. Specify below explaining the grounds for such relief(s) and the legal provisions, if any,
relied upon.

14. Details of Interim Application, if any, preferred along with Petition/Application.

15. Details of Index.—[An index containing the details of the documents in chronological
order relied upon is enclosed].

16. Particulars of fee payable and details of bank draft in favour of the Secretary,
Himachal Pradesh Electricity Regulatory Commission, Shimla.
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Name of the Bank............................ Branch......................... payable at Shimla,

17. List of enclosures:
1.
3.

18. Whether the order challenged as communicated in original is filed? If not, explain the
reason for not filing the same.

19. Whether the Petitioner/Applicant is ready to file written submissions/arguments before
the first hearing after serving the copy of the same on Respondents.

20. Whether the copy of petition/application with all enclosures has been forwarded to all
respondents and all interested parties, if so, enclose postal receipt/courier receipt.

21. Any other relevant or material particulars/details which the petitioner/applicant deems
necessary to set out:

22. Reliefs sought.—In view of the facts mentioned in para 7 above, points in dispute and
questions of law set out in para 8, the Petitioner/Applicant prays for the following relief(s) :

(a)
(b)
(c)

Petitioner(s)/Applicant(s)

Counsel for petitioner(s)/applicant(s)

DECLARATION BY PETITIONER/APPLICANT
The Petitioner(s)/Applicant(s) above named hereby solemnly declare(s) that nothing
material has been concealed or suppressed and further declare(s) that the enclosures and typed set
of material papers relied upon and filed herewith are true copies of the original(s)/fair reproduction
/true translation thereof.

Verifiedat..............oooviinin onthis................. dayof.........oooiiiiiit. 20......

Petitioner(s)/Applicant(s)

| O RPN (Name of the petitioner/applicant) s/o/w/o/d/o
(indicate any one, as the case may be)...........cooviiiiiiiiiiiiiiiiiie, aAge..euvnnnnn. working
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BS. .ttt in the office of ... resident
Of do hereby declare that I am duly authorised by the
Petitioner/Applicant, to make this petition/application, and verify that the contents of the
PATAS...eieiieiieiieeaeann 17 J are true to my personal knowledge/derived from
officials record and para..................... t0 e, are believed to be true on legal

Signature of the petitioner,
or authorized officer”

By the order of the Commission,
Sd/-
Secretary.

[Authoritative English text of this Department Notification No. EXN-F(10)-1/2017 dated
30-11-2018 as required under clause (3) of article 348 of the Constitution of India].

EXCISE AND TAXATION DEPARTMENT

NOTIFICATION

Shimla-2, 30th November, 2018

No.EXN-F(10)-1/2017.—In exercise of the powers conferred under section 63 of the
Himachal Pradesh Value Added Tax Act, 2005 (Act No.12 of 2005) the Governor of Himachal
Pradesh is pleased to amend the rule 40 of the Himachal Pradesh Value Added Tax Rules, 2005,
namely:—

Short title—These Rules may be called the Himachal Pradesh Value Added
Tax(Amendment) Rules, 2018.

Amendment of rule 40.—In rule 40 of the Himachal Pradesh Value Added Tax Rules,
2005, after sub-rule(5), the following new proviso shall be inserted namely:

"Provided that for the year 2017-18 the annual return may be furnished by a registered
dealer on or before 15th December, 2018."

By order,
JAGDISH CHANDER SHARMA,
Principal Secretary (E&T).



T, f@Araet U<e, 01 FEWR, 2018 /10 ANWTEMY, 1940 6343

In the Court of Smt. Shilpi Beakta, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Hamirpur, Himachal Pradesh

In the matter of :

1. Vikas Sadyal s/o Shri Kuldeep Chand, r/o Village Dugha Khurd, Post Office Dugha,
Tehsil & District Hamirpur (H.P.)

and

2. Smt. Kamna d/o Sh. Chanchal Singh, r/o Village Tika Bhadrog, Post Office Naswal
Tehsil Ghumarwin, District Bilaspur (H.P.) .. Applicants.

Versus

General Public

Subject.— Notice for Registration of Marriage.

Sh. Vikas Sadyal and Kamna have filed an application u/s 15 & 16 of Special Marriage
Act, 1954 alongwith affidavits in the court of the undersigned in which they have stated that they
have solemnized their marriage on 02-07-2018 at Shiv Mandir Ghumarwin, District Bilaspur, H.P.
according to Hindu rites and customs.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objections personally or in writing before
this court on or before 13-12-2018. The objections received after 13-12-2018 will not be
entertained and marriage will be registered accordingly.

Issued today on 13-11-2018 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Hamirpur (H.P.).

In the Court of Mrs. Shilpi Beakta, npeas, Sub-Divisional Magistrate, Hamirpur, District
Hamirpur, Himachal Pradesh

In the matter of :

Maya Devi daughter of Sh. Bararu Ram Rajput wife of Sh. Bihari Lal, Village Pharnohal,
P.O. Bari, Tehsil & District Hamirpur (H.P.) .. Applicant.

Versus

General Public ...Respondents.

Subject.— Proclamation regarding correct name of father of the applicant in the State Official
Gazette.
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Whereas Smt. Maya Devi daughter of Sh. Bararu Ram Rajput wife of Sh. Bihari Lal,
Village Pharnohal, P.O. Bari, Tehsil & District Hamirpur (H.P.) alongwith copy of Army Part-II
certificate pertaining to her father's correct name i.e. BARARU RAM SHARMA which is entered
wrongly as "BARDU RAM" in her PAN CARD No. BZZPD9601F inadvertently.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding correctness of father's name of the applicant as "BARARU RAM
RAJPUT" instead of "BARDU RAM" can file the objections personally or in writing before this
court of undersigned on or before 13-12-2018.

The objections received after will not be entertained and order will be issued for the
correctness of name of the applicant accordingly.

Issued today on 12-11-2018 under my hand and seal of the court.
Seal. Sd/-

Sub-Divisional Magistrate,
Hamirpur, Distt. Hamirpur (H.P.).

g IrgTord ) A9 &7 YMI, S dedldieR Ud HRIGN TUSIRPN, UHe,
Rrem RRAR, fRarae wew

RRAR, f2raer yewn |

ERIk

SATH STdT

TRETR SR GRT 13(3) S7H Ud & USIHRYT A, 1969.

RRER, fRArae e 7 59 3fered ¥ URA—Us 7Y WAU—UF ORI & b Ial GAT AFgHR]
eMT BT S AT 24—12—2012 BT 3T & | OGP S=aI9T U™ UG IRT—URINT, T8ddd Iaere
H ol 78T gl T |

3T 39 STATR §RT & M d @ &l Jfad far smar 2 fo afe fodt o1 Saa 7w 3
fafyr darag Rers § g9l BT IR PIs TaRISl & df a8 fadid 12—12—2018 &I AT S99
JreTeAd H IR BB 31UAT TaRTST U H) Ahdl & STl Afd UM Uard &l qHfRId S
9 g fafdr 7 BT IR IS OIRT B AT SR |

31TST &1 13—11—2018 DI WX FWIER g HIBR IJaTeld A ST §aTT |

e | ETIETRT / —
g dedicieR Ud hIIBRN SUSIIhN,
qeTs, e RRAR (o Wo) |
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9 3reTerd SN A9 o< I, A9 dedldeR Ud GRIGRT SUSIRipRI, Uole,
rem AR, fRarae wew

A Aol ) g o 2N R W, U 9 STHER ORIEl, dedid Uwore, foTer RRER,
fearee uewr |

ERIE

JATH oI d

TREITR SR GRT 13(3) S7H Ud G USRI AT, 1969.

AEA I <A g Wo A RS Y, UM 9 STHER WNIEl, dgdid uwsle, o RRER,
fEAre UQw 9 39 S7ETed W URIMI—Ud 7Y ¥UA—UF ORI & & I gAY w1 o @

26—08—2008 T T3 = | FTH®T g7=Tol UM YR HRT8], TEdIel Ua8ie H &ol A8l g3l & |

3 39 SR GRI & 3H d W &l Jfad fbar mar 2 b afs fodr &1 Sad 79 4
Y dard R&rE # T -1 IR PIg YaRISl 81 Al f&® 12—12—2018 &I AT 3AA Yd AQTeAd
T BIOR B 3MUAT TANTS U R ghdl & IIAT ARId T Uard bl FHERId Sad A9 g

fafer e Hxa IR 3R N #R T SR |

31Tl fie 13—11—2018 BT WX EXIER T HIER AaTeld H SR §aAT |

AR | FATEIRT / —
I TEAIeR Ud BRIBR] SUSTERNI,
geBTe, ften RRER (Ro 90) |

9 3rererd SN 7Y < I, A9 dedldieR Ud GRIGRT SUSIfRipRI, Uole,
rem AR, fRarae wew

s fderT ol g3 ol TR 9, U™ AR CgIE, SIHER N URINT, JEdid Ueels, T
RIRAR, f&emereT ges |

ERIE

SIEESE

REITR SR GRT 13(3) S7H Ud G USIHRYT A1, 1969.

s fderr ol g3 ol TR &<, U™ ARET °UIe, SIPER N URINT, ddld Uesls, e
AR, fRAre e 9 39 JfeTad # RS #Y eu—ud ORI © b IFST g3 REr b
S A 15—10—2010 BT 83T 2 | RTHAGT SRI61 I U=RId dRT—U9IRT, T84l gasla H gof
B o B |

3 39 SR GRI & 3 9 W &l Jfad fbar smar 2 fb afs fedt &1 Saa 749 4
fafr gemra Rere # &5 &% IR iy oRTSl 81 al A6 12—12—2018 &I AT SHA Jd 37Tl
H BIR BB AT TaRSl U &R Fdhdl ¢ I Aid I Gad &l Gd Sad A g
fAfr g5 PR IR MY SIRT R AU SR |
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TSl f&=Tieh 13—11—2018 &I WX BXIER G HIER AqTeld A SR BT |

e | AR / —
I TEUTGeR Ud BRIBR] USSR,
BT, e RRER (fRo o) |

In the Court of Sh. Vivek Sharma, n.as. Marriage Officer s.n.m., Nahan, District Sirmaur,
Himachal Pradesh

NOTICE UNDER SECTION 16 OF SPECIAL MARRIAGE ACT

Whereas Sh. Parkash Chand s/o Sh. Ramesh, r/o Village Kyarik, P.O. Koti Dhiman, Tehsil
Dadahu, District Sirmaur, H.P. & Smt. Sita Damai d/o Sh. Ram Bahadur, r/o Village Rukamkot,
P.O. Rukamkot Ramabara, Tehsil & District Rukakot (Nepal) have filed an application for the
registration of their marriage, which was solemnized on 29-08-2018, and they have been living as
husband and wife ever since then.

Notice are given to all concerned and General Public, to this effect if any body has got any
objection regarding the registration of marriage duly solemnized between above said Sh. Parkash
Chand s/o Sh. Ramesh, r/o Village Kyarik, P.O. Koti Dhiman, Tehsil Dadahu, District Sirmaur,
H.P. & Smt. Sita Damai d/o Sh. Ram Bahadur, r/o Village Rukamkot, P.O. Rukamkot Ramabara,
Tehsil & District Rukakot, Nepal, they should file their written objections and should appear
presonally or through their authorized agents before me within a period of thirty days from the date
of issue of this notice. After expiry of the said period, the marriage certificate would be issued to
the applicants by this court and later on no objection will be heard and accepted.

Issued under my hand and seal of this court on this 8th day of November, 2018.

Seal. VIVEK SHARMA, H.AS.
Addl. Registrar under Special Marriage Act-cum-

Sub-Divisional Magistrate,
Nahan, Distt. Sirmaur, H.P.

==, oI qA i@ ARl f2ereet uas, REe—5 gRT gfad dom e
Zolagidh BXIRIRT oS, JENISE hitp:/rajpatrahimachal nic.in TR STl & YaH ffHcls AUd fhar ST daar ©
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